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New Delhi this the

central administrative tribunal
■ p RIN CIP A L. B c N.uH , ■ •
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HiDn'ble Shri Govindan S-.Tampi, ^
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"rfh-c-i V.VenKatasManiy - , i'Vv'V.
:„S/o' Late SL-Chandrayya — ,R/0 B-3/172,Sector e4. Ml avail , . ..v
.  Noida (UP) • ;

/(By Advocate Shri S-L-La khan pal ' • t " y
„.Petitioner

r Versus

Union of India and Anr.
;Mr V J ..Rarnakrishna . ,

■ Director General, cat,,
I  iqht Houses and Ligntsnips^o( surface Transport Deep _Bnawan,
A-13 k" '-aulsi HafU, ^ y
NOIDA-201301 (UP)
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(By Advocate Hs.Promila Safaya) • ^
,.Respondent
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(Hon'ble Smt-Lakshmi Swaminathan, ViCe Chairma

We have heard learned counsel for both the pa, rieo
CP 370/2001-

2,. Taking into account the documents on record and the
submissions made by'Hs.Promila Safaya,learned counsel, we are
unable to agree with the contehtiohs of Shri S.L.Lakhanpai
that there Is any contumacious disobedience of the Tribunal s
under dated 29,11-2000 to warrant further action being taker,
against the respondents under the Contempt of Courts Act.1971
r.ead with Section 17 of the Administrative Tribunals Act.
i9S5. in this view of the matter, CP 370/2001 Is dismissed.
Notice issued to the . alleged contemnor,respondent is
dischangeoL leaving it open to the applicant to pursue any
remedy, h^ay be advised, in accordance with law.
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